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Master Plan of Delhi

2539. Shri Umanath:
Shri B. K. Mod&k:
Shri Mohanunad Ismail:
Shri Ganesh Ghosh:
Shn Bhagabfcn Das:

Will the Minister of Works, Hom
ing and Supply be pleased to state:

(a) whether the Delhi Development 
Authority has included ‘insecticides’ 
as an  “obnoxious” industry  in the 
Master Plan for Greater Delhi;

(b) whether it is a fact that the 
Delhi Municipal Corporation did not 
first approve the drawing plans sub
mitted to them by Hindustan Insecti
cides Limited for the extension of the 
DDT factory at Delhi;

(c) if so, the reason therefor;

(d) whether the Housing Commis
sioner referred the matter to the 
"Directorate-General of Health Services 
and to the Director of Small Indus
tries Service Institute for advice;

(e) if so, the findings and recom
mendations thereof;

(f) whether it is also a fact that the 
Municipal Corporation has recently 
given their approval to the Building 
plans submitted earlier by the Hindu
stan  Insecticides,  Limited for  the 
extension of the DDT factory; and

(g) if so, on what grounds?

The Deputy Minister In the Minis
try of Works, Housing and Supply 
(Shri Iqbal Singh):  (a) According to 
the Master Plan of Delhi, only large 
scale insecticide factories have been 
treated as “obnoxious” and are not 
to be located in Delhi.  Disinfectant 
and insecticide factories on a small 
scale are, however, permitted.

(b) and (c). The Delhi Municipal 
Corporation did not reject the plan*. 
They advised the Company to obtain 
the clearance of the Delhi Develop
ment Authority  from the  point of 
view of the Master Plan in the first 
instance.

(d)  and (e). The matter -was refer
red to the  Directorate  General  of 
Health  Services  who  recommended 
that the factory might be permitted 
to expand subject to certain measures 
being taken to reduce the DDT pol
lution.

(f) and (g). It has not been possi
ble  to  ascertain  from  the  Delhi 
Municipal Corporation whether they 
have since accorded approval to the 
Building  Plans.  However,  Delhi 
Development Authority gave its clear
ance subject to the  following  two 
conditions:

“(i) Adequate  measures  to the 
satisfaction  of  the  health 
authorities  be  taken  for 
reduction of D.t).T. pollution 
in the working environment* 
and also in the general atmos
phere.

(ii) Since the factory is a nuis
ance industry, it has to move 
out to a suitable place «a soon 
as possible and iri *Uy 
latest by the 1st Sept«*>ber’ 
1&T7.”




